
DE9EMBE}\; 17, 1981 

12.15 bn. 
RULING ON QUESTION OF PRI-
VILEGE AGAINST SH 1: P. C. 
SETHI, SHRI ZAIL SINGH AND 

OTHE S 
MR. SPEA ER: Durin_g the Bud et 

session, Shri .P. Unni rishnan and 
several other Membe-rs had .:iven 
t;loti of question a! priv:Jeg 
~iainst Shri P. C. 'Sethi, Minister {)t . 
Petroleum, Chemic 1s and Fertilizers, 
Giani Zail Sin2h, Minister of Honle 

!fairs, and others ' for causin an 
enqu:ry into how he 'came into pos .. 
session of photo copi s of ihe f Ie , 
notings and Reports' , which Shri 
K. P. Unnlkrishnan had "quoted and 
1 id on the . a bl of the Hous" on 
23 D ember, 1 80, durin the dis-
ussion in th Lok Sabha on 23 Dec -

m ber, 1980 under Rule 193 on th 
choice of technology and fOl'ei,en col .. 
laboration for the urea and ammo~lia 
fertilizer plants, to be built on the 
bas:s of Bombay High Complex. 

On 8 May 1 81 , I had informed the 
HOlJse that, in the light of the factua l 
in rm~t' a receivetl~ by me rom the 
M'nistries c~ncerned, l ohad d'scuss d 
the matter with Shri Unnikrishnan 
and some other Members, who had 
given notices of question ot privilege 
on tl:le subj ct. As they rao:sed some 
furth r points, I had observ d in the 
House . that I would look into the 
roatter further. I accordinglY, direct-

d that the Ministries concerned 
might be asked to furnish the factuG'll 
information on the points raised . by 

hri K. P. Unnikrishnan in his letter 
dat d 6th M y 1981. 

The Ministri s cci rned in th ir 
comments, approved by th Minist r 
o Petroleum, Chemicals and Fertili-
z rand th Minister of Home A airs, 
have stat d inter alia that ((ref rences 
to th MP and his speech in th Lok 
Sabha in t tIR and th affidavits 
file in th courts are 0 ly statements 
ot facts and do }"lot form basis of any 

th eli th matter. The 
·~:\tion , n r e in!?'s ()f 1h 

o th debat 
th L.ok 

23-12-80, CBI made, or 
PIOpose to 'make, any enqu'iries from 
the hon. l.\ttelP.b"er n oth lv. . 
ber of Parliament " in this matter." 
They h ve als . stated that "thou2h in-
vestiga ion h v bee in progress for 
ab t three months, Sh' Unnikri -

r be n contacted by th 
no in d by them~ Nor is it 

intent:On of th investigatin,t'! au" 
thoriti to contact Shri Unnikrishnan 
or xa . e him in this cont.e t. h 
CBI h not col t d v evi ~ c 
regarding hat happend in Parli'" 
m nt in regard to this inci n,' Th y 
have further stat d that "som ti 
:n September, 1980, the con 
agencies of the Government made 
discreet inquiries regardin the alleg-
ed leakage of certain class:fied docu-
m nts from the file of the lV~inistry at 
Petroleum, Chemicals and FertI1izer 
relating to the s lection of co ultnnts 
for the ammonia plant at That-Vai-
sh t· and ·Hazira .. Th above in uiries 
and investigations by t a,ut oriti s 
of the Governmen:t were prior to the 
disclosure made by the hon. M m bel' 
n the floor of th Lok Sab on 

23rd Decemb~r, 19BO." 

They have also clarified 1ha ('th 
CBI probe and 'thorough inves iga-
tiop, which the Mini ter referr d to, 
was not for the purpo 0 intimi.d t-
in.g the Membe.t;' or fo~ p oceedin 
against th~ Member, but for th pur_ 
pose of maintaining secrecy of docu-
ments and material of vital import-
ance in ·the larg r interests of th 
country." 

I cannot but stres h n d f 
ery c~r being taken, nd prud DC 

being exercised, while spea ing in t 
Ho Se on such sensitive matters, SO 
a to avoid oce sions for . any mi -
und rstanding ' whatso ver. 

I ha "e none through the te ts of 
the First Information Repo t filed by 
the CBI on 6 March 1981; the aftida-
vi t til d y th Superintend nt ~ Po-
lic , C 1. in the Court of , ssions fo 

'~at r Bombay 0 th 25th Ma h , 
. and th affid vit Ii ed by th 

"'C.:s,''''''''''_ ot Police; C ,ill the 



5 o 0 P (Ruling) AG 4. 'lAYANA 2 , 1903 (SAKA) 

Bombay High Court on the 31 M reh, 
1981 regarding t all goo leakage 0 

"information ldocuments of the cIa i-
nature, fo ing part Of th filed of 

th Ministry of P t oleum, Chemicals 
nd Fertiliz rs" etc. I find that the e 

d cum nt cont in re rences to th 
disclosures rna by Shri K. P. U nni-
kri hnan in the Lok Sabha rid the do-
cument laid by him On the Tabl of 
th ouse', during the discussion under 

ul 193 on the 23 December, 1980. On 
reading these documents as a whol " 
it appears that these references are not 
intended to form th basis of any ac .. 
tion by th CBI, against Shri K. P. 
Unnikrishnan, MP, for what h stated 
in the Lok Sabha. 

It would have been better if the 
proceedings in the House had not been 
mentioned in the FIR and Affidavits fil-
ed by th Investigating Agencies in 
the manner done. I am sure this will 
be taken note of by the concerned for 
the future ptm)O es. 

However, in view of the position 
stated by the Ministry of Home Affairs 
and the l\1inistry of Petroleum, Che-
micGlls and Fertilizers, specially their 
categorical statement that "Shri Unni~ 
krishnan has neither been contacted 
by the .CBI nor xamined by them" 
and "nor is it the intention of the in-
v stigating authorities to contact Shri 
Unnikrishnan or e amine hhn in this 
context", no question of privilege is 
i volved in the matter and I do not, 
there ore) ive my con ent to raise this 
matter under Rul 222. 

. would, howev r reiterate that 
nothing s ould be done by any agency 
which would impinge upon or detract 
from the right of a Member to fre ly 
function in Parliament. 

(Interruptions) 

MR. SPEAKER: Are not you satis-
!Jed? 

HANDRAJIT Y ADAV 
rh): It i a ood ruling. 

12 .. 21 hrs. 

PAPERS LAID ON THE TABLE 

U.G.C. (DISQUL CATION, TIREMENT 
AND CONDITIONS OF RVIeE ,OF MEM-
B RS) AMDT. RULES, 1981, ANN AL Ac-
COUNTS OF INDIAN COUNCIL 0 SoCIAL 
$CIE CE SEARCH, EW DELHI OR 
1979-80 WITH STAT MENT OR DELAY 

ANNUAL R'EPORT AND REVIEW OF 
INDIAN IN TITUTE OF I-AANAGEMENT, 

AHMEDABAD FOR 1980-81, ETC. ETC. 

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION 
AND SOCIAL WELFARE (SHRI .. 
MATl SHEILA KAUL): I be~ to laY 
on the Table: 

( 1 ) A copy of the U nive sity 
Grants Commission (Disqualifica-
tion, retir ment and conditions of 
ervice of Members) Amendment 

Rules, 1981 (Hindi and nglish ver-
sions) published in, Notification No. 
G.S.H. 539 in Gazette of India dated 
the 6th June, 1981, under ub-section 
(3) of ction 25 of the Univers'ty 
Grants Commission Act, 1956. [Pla-

ced in Lib'rary. ee o. LT-3089/ 81]. 

(2) (i) A CC/l')'Y of Annual Ac-
counts (Hindi and English versions) 
of the Indian Council of Social SCi-
ence Research, New Delhi, for the 
year 1979-80 along with Audit Re-
port thereon. 

(ii) A statement (Hindi and Eng-
lish versions) showing easons for 
delay in laying the Annual Ac. 
counts of the Indfan Council of So-
cial Science Research, New Delhi, 
for the year 1979-80. rplace in Li-
b ~·ary. See No. LT-3090 ... 81J.. 

(3,) (i) A copy of the 
Report (Hind i and 
sions) of the Indian 
Manag ment. Ahm abad, 
year 1980-.81 along wit 
and the Audit eport th ron. 

(H) A copy 0 th Review (Hindi 
and English versions) by the Gov-
ernment on the wor tin of the 
ndian Institute 0 Management 

.Ahmedabad, for the year 1980_SL 


